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I THE CEMTRAL ADMIMNISTFATIVE TRIBUMAL, JATPUR EENCH, JAIPUR. ‘
* *

OA No.183/93 |
P.C. William, Wzldser Gr.II, Ticlzt Mo.421, 25 Szction, CSW Wurr~hop Ajmer.

VERSUS

Union of India and others

... RESFONDENTS.
CORAM: ) | |
HOM'BLE MF., GOFAL TFIZHIA, VICE CHAIFMAN
HOM'BLE MF. O.P, SHAFMA, MEMEEF (A) - ‘
For the Applicant ees MULRLUT. Mathur

For ths Fzapondznts ee. M. Manish Bhandari

PEF HOU'ELE MF. COPAL TEISHIA, VICE CHAITMAN

Applicant, P.C. William, in thi= applicacion w/z 19 of ths
Administrative Trikonals Act, 1925, has assailzd the order aib Annszure ‘Al
dated 3.5.92, by which a penalty of reduction to the minimum
Fz.1200-1800 for a pericd of two yeavs with fuiture effect waz impeosed, and the

app=llatz  ovder at Annerure A-1 datsd 13.11.92, by which an appesl againsc the
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imposition of penalty was Jdismisssd. ,

2. We' have hzacd the lzarned comassl for the partizs and have carefully

rerused the records.

2. A perusal of th: appellacte ordsr vevzals that no finding of ths
appellate authority has besn vecorded in its decizion dated 12.11.92 as to
vhether the procedur: laid down in the FPailway Szrvants (Discipline & Apﬁeal)
Pulzs, 1962 (for shovk th: Pulzs) has bezen complisd with wihils :résinq the
impogned  order and whether non—compliance with the rulss of procedurei has
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Juskics. The appellate ovder alzo doss nobt indicacs
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whether  the penality  imgoszd iz adequais,  inadsguate or  sevare. Thze2
requiraments had o be complisd with by the appellates authoricy in czrms of

Clausze (2) and (o) of zuk rle 2 of Pule 22 of the Pulss.

3. In th: vesult, w: =32t aside the ordsr of the appszllate avthority

(Annzzure A-1) dakad 12.11.92 with a direction to the appsllake anthovit ty to

Azzidz the applicant's appeal afresh on merits in terms of the provisions
\

containad in Puls 22(2) of the Pules within a perviod of twe months
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crder of th: dizciplinary authoricy has not baen disturhed.  If the applicant
ie aggrisved by the decision of the appellabe authority, he shall b: akb liberky

to file a fresh OA.
4. Thz QA ztandz dispozed of accordingly, with no crder as to coats.,
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(D.F. SHAFMA) (GCPAE [FISHIA)
MEMBER (a) VICTE CHAIFMAN
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